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ernment and the steps taken by Central
Government to direct the State Govern-
ment to inciude this also as one of the
terms of reference of the judicial probe?

THE MINISTRY OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P.M. SAYEED): (a) and (b) The
State Government of Maharashtra have
set up a Commission of Enquiry under
the Commission of Enquiry Act. 1932
presided over by Shri Justice B.N.
Srikrishna. The terms of reference. inver-
alia, require the Commission to report on
whether any individual or groups of indi-
viduals or any other organisation, were
responsible for events. Any modification’
addivon to the terms of reference can be
donc by the State Government.

Bomb Blast in the Coach of Kashi
Vishwanath Express

1064. CHOWDHRY HARI SINGH:
Will the Minister of HOME AFFAIRS

be pleased to state:

{a) whether a bomb blast ook place
the coach of Kashi Vishwanath Express
train on 7th Januarv, 1993;

(b) 1f so. how many persons died and
how many sustaincd injuries;

(c) whether any has been ap-
prehended for planting the bomb in the
coach; and

one

(d) the steps taken by Government to
pay compensation to the relative of those
killed/injured in the bomb blast and 10
cnsure safety of the passengers travelling
in that train?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI RAJESH PILOT): (a) Yes. Sir.

(b) According to the report received
from the State Government three persons
died and twentyv-seven were injured.

(¢) and (d) So far, no one has becen
apprchended for planting bomb in the
coach. Investigation in continuing.

According to the Ministry of Railwavs,
no compensation is admissible in bomb
blast cases under the Railways Act, 1989.
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To cnsure safety of passengers, steps such
as strengthening  of escorts, increased
fnisking of luggage and repeated bomb-
drill cxcrcises arc being undertaken by
the State Government.

Smuggling of Arms into the country

1065, SHRI VIREN J. SHAH: Will
the Minister of HOME AFFAIRS be
pleased to state:

(21) whether it 1s a fact that there has
been smuggling of arms into India from
Pakistan beyond Punjab and Jammu and
Kashmir with a vicw 1o promoting a Kind
ol civil war;

(b) if so. since when this process of
smuggling of arms from Pakistan  has
been going on and what arc the details in
this regard:

(¢) whether it s a fact that there was
accumulation of smuggled modern arms
and they were extensively used in recent
siots in Delbis Gujarat. Bombayv, Bhopal
and other parts of the country;

(d) if so. what arc the dctails i this
regard: and

(¢) what steps Government have so far
tuken to check the smuggling of arms into
the countrv. their accumulation and use
by men who live on this nefarious trade?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI RAJESH PILOT):

(a) and (b} Govt. is awarc that in view
of the heightened vigilance of Indo-Pak
border in J&K and fencing & flood
lighting on International border in Pun-
Jab; terrorists and smugglers are trving (o
cxplore routes through Rajasthan & Gu-
jarat for smuggling of arms & ammuni-
tion in conmivance with Pak 1S1 Agency.

(¢) and {d} Govt. have no such reports.

(c) Govt. have initiated all necessarv &
appropriate steps to check smuggling of
arms & ammunition, including streng-
thening and deplovment of para-military
forces, their intensificd patrolling. issue
of  sophisticated  border  survcillance
cquipments and crection of barbed wire



